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IN THE HIGH COURT OF JUDICATURE AT PATNA
CIVIL REVIEW No.486 of 2017
In
Letters Patent Appeal No.30 of 2014

Nand Kishore Chaudhary
...... Petitioner/s
Versus
The State Of Bihar and Ors
...... Opposite Party/s
Appearance :
For the Petitioner/s : Mr.Dinesh Choudhary, Advocate
For the Opposite Party/s : Mr.Anjani Kumar, AAG-4
CORAM: HONOURABLE MR. JUSTICE P. B. BAJANTHRI
and
HONOURABLE MR. JUSTICE ALOK KUMAR PANDEY

ORAL ORDER

(Per: HONOURABLE MR. JUSTICE P. B. BAJANTHRI)

Petitioner has filed supplementary affidavit along with
Annexure-P/3 to Annexure-P/7. Perusal of Annexure-P/6, which
is a Policy decision of the State Government dated 30" January,
1987, in particularly, Clause (7) it relates to reservation of 15%
to such of those displaced persons on account of Kosi River
Flood. On the other hand, petitioner has not apprised this Court
that concerned authority pursuant to Annexure-P/7, he was
subjected to process of selection and appointment. On the other
hand, prima facie, petitioner is stated to have been directly
appointed and it is contrary to Policy decision of the State
Government dated 30" January, 1987. It is relevant to reproduce

Clause-7 and it reads as under:-

“(7) I¥BI T 3 THRAT d 3veror
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Ror7—forT forerl @ @ieft aeaer & fAafr & ey oy ggar &

FI—GRT, AT, FAAYY, TV, TG, YORT vq BICER, ITH
gl va agel g aRER FIeRal § deed & Haw & &l B 15

gfcaerd &1 SIRET QAT GV Y1 GNE WNBIN, G—RBN UG IV

VNGB BIRET] I7 SERIT § 1 I8 RET Q47 SIIYIT | dSqel & 3=
P G T B fery ft S T w AR @ forv 15% ue siigd
ve’ /"

2. Therefore, petitioner is further permitted to
produce that whether he was subjected to process of selection
and appointment read with the 15% reservation so as to affirm
the initially appointment issued in the year 1989.

3. Relist this matter on 16.05.2024.

(P. B. Bajanthri, J)

(Alok Kumar Pandey, J)
manish/-
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